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Shri P.S. JOIS, c:unsel for the 
applicirit, submits that the case of 
the applicant is analogous to the 
case of Sint. Singm-na and Srnt. 
Thripuraba - juniors to the appli-
cant - who got the relief in the 
High Court of Karriataka, and hence 
the applicant should also be granted 
the same relief. 
Shri Basavaraju, counsel for the 
respondents, subrrits that the appli-
cant belongs to the category of 
Compiler/Checker, while the two 
persons rnentionec supra wore working 
as Sorters/CopyjEts and as the cate-
gories are not the same, the appli-
cant cannot claim similar benEfits 
granted to the other two by the 
High Court. 

V'e have carefully considerad the 
rival contentions and are satjsfjed 
that the applicant is not entitled 
to the re1ifsgrnted by the High 
Court to the other two persons. We 
find no infirmity in the 0ffic-.al  
Wemorandutn at Annexure-E to the 
application, and the aplicant is 
not entitled to the refixation of 
seniority as prayed for. 
The application is dismissed for 
reasons aforesaid; parties to bear 
their own costs. 
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